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SHERI JYOTIRMOY BOSU (Diamond 
Harbour) t Sir, before you take up the regular 
butincss, I with to raise two points. Last 
week, cm the 10th of August, It handed over 
to you a true copy of the interim report of 
the Wanchoo Committee duly authenticated 
by me*

MIL DEPUTY-SPEAKER: The matter 
la being considered. It is under consideration.

SHRI JYOTIRMOY BOSU : Seven days 
have passed* Government have more or less 
accepted certain recommendations, tike the 
one on imposing a ceiling on cadi holdings. 
Why it the government not coming forward 
with the copy of the report ? It should be 
made available to Members.

MR. DRPUTY*SPEAKER : It is true it 
hat taken tome time. But it is stUl under con
sideration. I hope the decision would be taken 
toon.

SHRI JYOTIRMOY BOSU t Then, I 
had given notice of a privilege motion against 
Shri S*ddhe*war Prasad for misleading the 
House in reply to a question on Asian Gable 
Corporation Limited. Shri K. P. Goenka.« .

MR. DEPUTY-SPEAKER : He has to 
give prior notice.

SHRI JYOTIRMOY BOSU : I have 
given notice to office.

MR. DEPUTY-SPEAKER : Then St is 
mkksr consideration.

SHRI JYOTIRMOY BOSU t Minbten 
4 »tijriag to prated big buriMM....

MR. DEPUTY-SPEAKER : Wh«t he tty t 
vrtB not go <n record.

SHRIJYOTIRMOY BOSU I * * *
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m  the Dktarbed Aron (StwcU
Courts) Ban. In ti*e discussion on the last 
occasion, the House at one stage agreed to 
refer the Bill to the Joint Committee and then, 
subsequently, retdtidcd that decision. Before 
we proceed with the Bill I would like to know 
what the Minister has got to say about it.

THE MINISTER OF STATE IN THE 
MINISTRY OP HOME AFFAIRS AND IN 
TOT DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) t We had 
agreed that this Bill should be referred to a 
Joint Committee. The original intention of 
the Government was to proceed with the Bill. 
But in view of the various opinions that were 
expressed by the hon. Members and possible 
difficulties that might arise in the Bill, in 
deference to the wishes of the hon. Members, 
Government agreed that the Bill may be 
referred to a Joint Select Committee. Then, 
about the composition of the Committee there 
were some difficulties. I have given notice of 
a substitute motion. If you allow it, I will 
move it.

MR. DEPUTY-SPEAKER: There are 
two Motions to refer the Bill to the Joint 
Committee, one by Shri R. D. Bhandare and 
the other by Shri Ram Niwa* Mirdha, If 
Mr. Bhandare wants to press for his Motion, 
then I will have to put that first to the House. 
That is not pressed. Then, let the Minister 
move his Motion.

SHRI RAM NIWAS MIRDHA s I beg 
to move i

"That the Bill to provide for die speedy 
trial of Certain offitaces in certain areas 
and for matters connected therewith, be 
referred to a Joint Committee of the Houact 
consisting of 45 members, 30 from this 
House, namely ;~~

Shri R. D. Bhandare, Shri M. CL Daga, 
Shri Madhu Dandavatc, Shri Tulsidas Damppa, 
Shri Biren Dutta, Shri C D . Gatitam, Shri 
Dinesh Chancier Goswami, Shrimati Subhadra 
Joshi, Dr. Kailas, Shri Purushottam Kakodkar, 
Shri 8** JM Kapur, Sbrf U  f t  KatoU, 
O afarti T .I#hhnift»nth«ma>a,ghriMultbti«r 
Stogb Miilk, Shri PnumtUwl MehU, 
M U '  » * » , Shri P. U. MaMa, 
SM Prir*iU<auDM M aaii,8iiriM »latd«w 
V afeuw  N»ik, Slat 9n#*j,
Shri K .G  m M H M M M K
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Shri Nawal K k o tt Sharma, ShriB.R.Shukla, 
Sbri N. Tombi Singh, Shri a  M. Stephen, 
BM K. Veeriah, Shri R. p. Yadav, 
and (5 from Rjtfya Sabha;

that in order to constitute a fitting of 
the Joint Committee the quorum shall be 
one-third of the total number of member! 
of the Joint Committee;

that the Committee shall make a 
report to thii House by the first day of 
the next session;

that in other respects the Rules of 
Procedure of this House relating to Parlia
mentary Committees shall apply with such 
variations and modifications as the Speaker 
may make; and

that this House do recommend to 
Rajya Sabha that Rajya Sabha do join 
the said Joint Committee and communicate 
to this House the names of 15 members 
to be appointed by Rajya Sabha to the 
Joint Committee/'

MR. DEPUTY-SPEAKER : The question
is :

“That the Bill to provide for the 
speedy trial of certain offences in certain 
areas and for matters connected therewith, 
be referred to a Joint Committee of the 
Houses consisting of 45 members, 30 from 
this House, namely :—
Shri R* D. Bhandarc, Shri M. C. Daga, 

Shri Madhu Dandavate, Shri Tulsidas Dasappa, 
Shri Biren Dutta, Shri C. D. Gautam, Shri 
Dinesh Chander Goswami, Shrimati Subliadra 
Joshi, Dr* Kailas, Shri Purushottam Kakodkar, 
Shri Sat Pal Kapur, Shri L. D. Kotold, 
Shrimati T Lakshmikanthamma, Shri 
Mukhtiar Singh Malik, Shri Praaannbhai 
Mehta, SM G. S. Mishra, Shri P. H. Mohdn, 
Shri Priya Rattan Das Munsi, Shn Baiakrishna 
Venkanna Naik, Shri Sarjoo Pandey, Shri 
K. C  Pant, Shri H. M. Patel, Shri M. Satya* 
naroyan Rao, Shri Ebrahim Sulaiman Sait, 
Shri Nawal Kishore Sharma,ShrfB. R. Shuttle, 
Shri N. Tombi Singh, Shri C. M. Stephen, 
Shri K. Veeriab, Shri R. P* Yadav* and 15 
from Rf̂ jya Sabha i

feat in order to constitute a sitting 
of tike Joint Committee the quorum shall 
he one-third of the number of
ttrtittben of the Joint Committee ;

rimt |j|g detail a
rep^t to i k  House by&e first day of

that in other respect* the Rules of 
Procedure of this House relating to Pafiu* 
mentary Committee shall apply with such 
variations and modifications as the Speaker 
may make; and

that this House do vecommeod to 
R*jya Sabha that Rajya Sabha do join 
the said Joint Committee and communicate 
to this House die names of 15 members 
to be appointed by Riyya Sabha to the 
Joint Committee.1*

Th$ motion was adopted.

l& ttta *

INCOME-TAX (AMENDMENT) BILL
MR. DEPUTY-SPEAKER t Then, we 

take up further discussion of the Income-tax 
(Amendment) Bill. Shri Bade was on his legs.
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"In the recent case of Indian Alumi
nium Go. Ltd. w. Commissioner of Income- 
tax (1972) 84 I. T. R. 735, the Supreme 
Court virtually overruled its earlier deci
sion in Travancore Titanium Product Ltd. 
or. Commissioner of Income-tax (1966) 
60 I. T. R, 277, and held that wealth-tax 
paid by an assessee in respect of business 
assets is deductible a* a business expense 
in confuting the assessee’s income from 
business.**

o t  if vcvfm  <TT ft?
fvsr ftwT ^iTWr, ^  *NF % srrfiiw ^  
$HT, «W fiflw f  *fSPT * 
f tw  ta jtO T  %■ ftra w  "ffTtfk 

198ifc4«T *mfcfT 
WPJ Wwr

w  i t a t  ^  
aft W te  f»n% sm *  

m f r ' W t ’k n  * a ft


